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FINAL ORDER NO. 51694 / 2021

JUSTICE DILIP GUPTA

The letter dated December 04, 2019 sent by the learned counsel
appearing for the appellant mentions that a discharge certificate in
Form-IV has been issued and therefore, the appeal should be deemed

to have been withdrawn.

2. The appeal is, accordingly, dismissed as withdrawn.
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PRESIDENT

(P V SUBBA RAO)
MEMBER (TECHNICAL)
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